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Central- Publlu WOF' Department )
Through its. Director General (Wock:).
Nirman Bhawan, .

.. New Delhi-110 001.

2o The. Executive Engineer ...
o2 T Parliament.Works=Division-II,- -..
vittal. Bhdl»Pqtel”Houae‘ Rafi Marg,

oMew Delni.oo sl ., Respondaents
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y Advocate: Shri G. Giri.- . .

) _ By this common order, we are disposing of twe OA
bearing Nos. 211/428 ind 24799, In both the cases, the
applicants. who were initially appointed as 2aldars were
depited Lo uéfy a3 Enguiry Clerks. They have sutmittad
that  thodgh they’are Fzcharging the of  Enguiry

part of the relief of the applicants 1z that they should
he regularised as Epguiry Clerks

2. The responhdents are contesting the CA, Shrl
Bird,learned counsal foi a300ndents has submitted that as
far &3 applicants oraver for payment of salary in  the

De
Notification for pavment of salary attac

0
or

ed to the post of
Enguiry Clerk. However in reply to  applicants  second

Claim for regularization, respondents nave submitted that

-since _the applicants are working as Beldars and there is
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E P no_such-post of Enguiry Clerk.in. X ~gepartment, 30 they

oo.cannot be regularised as engquiry clerks because. . of . the
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for  regularisation has been allowed., He relied upon one
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Cegiid & in wiew oF their length of

from the Jjudg
that the T ot kKept in view
applicabili Ly & recriltment rules w
in our view, are material for the purnpo
appointments and regulairisation in the po
Cleriks. Thers 13 no dizcussion  in
ragard. In Sh. Jetha Anand and Others
Urniion of India and others, Ffull
Jud 3 TA Yal. I p.353, {(Bahri B
the Bench held that =
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Semidles, The . s
§+;m:where" the post i
A;..._,.-_.:-...E..ul '9.5 3 __________;;

ame ratiomaapliesktggnany&ppost;
5 governed by the recruitment

'"““m5h¢215m~;;We -Nave considered the rival ‘submissions of the
parties on the aspect of - regularisation and find that the
ratio as applied by the Co-ordinate Bench in 0A 431796 is
2quarely applicable in  the present casze also  and  the

applicants cannot be considered for regularisation de hors

L2 paper  book), we can direct the respondents  to Oy
a:&)i;:ﬁiﬂ YL Lthe pay scale oF Engquiry Dlarks
5 I view of the above thiz Q8 i3 paroly =)
Wil a direction bo FEponaents that they shall Day salarvy
£ the applicants in the oas ST Enguiry  Clarh i
ACCOTOENcs With theis Motification referred to above The
Qrrection  should he implemented within X period ofF 2
weRLhs from the date of receint of a oy of this  arder

1} Mo costs

i Lel = copy of this order be placed in DA 917/99
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